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12.25 hes’ o RN
ELECTION TO COT-UIITI‘EES

InniaN CENTRAL SPICES' “AND
CASHEWNUT COMMITTEE -

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to move: .

“That in pursuance of paragraph
4(13) of the Ministry of Food and
Agriculture (Department of Agri-
culture) (LC.A.R)) Resolution
No. F.27-12|60-Alll, dated the Tth
September, 1961, the members of
Lok Sabha do proceed to elect in
such manner as the Speaker may
direct, two members from amongst
themselves to serve as members
of the Indian Central Spices and
Cashewnut Committee.”

Mr. Deputy-Speaker: The question

“That in pursuance of paragraph
4(13) of the Ministry of Food
and Agriculture (Department of
Agriculture) (I.C.A.R.) Resolution
No. F.27-12(60-AIll, dated the Tth
September, 1961, the meémbers of
Lok Sabha do proceed to elect in
such manner as the Speaker may
direct, two members from amongst
themselves to serve as members
of the Indian Central Spices and
Cashewnut Committee.”

The motion was adopted.

12,26 hrs,

INSTITUTES OF TECHNOLOGY
BILL—Contd.

Mr, Deputy-Speaker: We now take
up further consideration of the
following motion moved by Shri
Humayun Kabir on the 24th Novem-
ber, 1961, namely:

“That the Bill to declare certain
institutions of technology to be
institutions of national importance
and to provide for certain matters
connected with such institutions
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~-8pd the Indian Instityte of Tech-
.nology, Kharagpur !ze taken mto
maxderahon.“ i

thi "l‘ B. Vittal Rao {K.ha.mmnm)
We are discussing this very important
Bill at a time when the various fndus-
trially ~ advanced . countries have
achieved considerable technological
and scientific progress. When we see
certain figures, we will be amazed to
see to what extent we have to make
up the leeway in order to catch up
with, the ‘other industrial nations. For
lnstar-ce. we have about nine degree-
holders for every miillion of the popu-
lation as against 500 in the Soviet
Union and the US.A.

Not only that. In order to derive
the benefit of technological and
scientific advance for the building up
of the economy of our country and
for the development of our industries,
it is very necessary that we should
train as many technical people as
possible. In order to exploit the
immense natural resources of our
country, it is very essential that we
should turn out as many technical
graduates as possible.

I would now touch upon the ques-
tion of admission to these four insti-
tutes of higher technology. These are
institutes entirely financed by the
Central Government, and 1 would
suggest that admissions should be on
an all-India basis and on merit
Otherwise, I am afraid that the wast-
age which is said to be 33 per cent
today in these technical institutions
would only be a loss to the country,
a loss on the investment that we are
making.

It may be argued on behalf of the
Government, and [ agree, that certain
backward communities have to be
fMven some preferential treatment in
the matter of admission to these
institutions. The Constitution also
lays down that some sort of protec-
tion should be given to certain com-
munities in the matter of admission
to these institutions. I would earnestly
urge upon the Minister and the Gov-
ernment to see that the Institute takes
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care to provide some extra classes to
such siudents so that they can also
comc up to the mark. Otherwise,
there. will be a terrible wastage.

In clause 5 it is stated that the
terms and conditions of service of the
employees of these institutes can be
varied and that if they do not agree
to the changed terms their services
can be terminated by giving them a
certain  remuneration like three
months salary. I should think this is
a very unjust provision. When the
conditions of service are varied and if
a professor or a lecturer in the
institute feels that the new conditions
are disadvantageous to him, it is but
proper that he should be allowed to
exercise an option. Option should be
given either to opt for the old condi-
tions of service or for the new. There
ghould be no termination at all. This
is what is being done in various gov-
ernmental undertakings. Therefore, I
would like the Minister to see that
this clause is suitably amended, pro-
viding for the option.

Then, in the case of disputes between
the employees and the management of
the Institutes, a provision is being
made for a tribunal of arbitration.
Representation is also given to the
aggrieved employee to nominate one
on the tribunal. But there is a subse-
quent clause which says that the
decision of the tribunal shall be final
and shall not be gquestioned in any
court of law. Generally, arbitration
is binding on both the parties. I would
like the Minister to examine this sub-
clause to.see whether it does not run
counter . to the fundamental rights
guaranteed under the Constitution,

I make this point specially because
a similar question was discussed in
various  conferences convened by the
Labour Minister, with regard to the
question of taking the decision of the
National Tribunal or the Industrial
Tribunal to the High Court or the
Supreme Court. It was the desire of
80 many people, especially the repre-
sentatives of labour, that the decision
of the Industrial Tribunal or the
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National Tnbunal shall be final.and
there_shall be no appeal to the High
Court or the Supreme Court. But the
employers said that it will go against
the fundamental rights guaranteed
under the Constitution if you fake
away the right to go in appeal. We
were asking for the decision to be
made final because when the issue
goes to the High Court or the Supreme
Court there are long delays. There-
foro. we suggosted that it should be
put an end to. But, we were told
on behalf of Government by the
Labour Minister that it is not possible
and that it will go against the Con-
stitution. So, in that context, I am
asking the Minister to examine whe-
ther this does not go counter to the
fundamental right guaranteed by the
Constitution.

Here I want to cite the instance of
a Professor who was Head of the
Mining Department in the Institute of
Technology, Kharagpur. He was one
of the eminent professors in our
country; he was head of the Coal
Mining Department. He happened to
give evidence in a great mine disaster
in the Chinakuri mines. On the mere
ground that he had not obtained the
permission of the Director to go and
glve evidence before that enquiry, his
services were terminated. Assum-
ing he had committed an act of indis-
cretion, the punishment meted out to
him was out of all proportion to the
mistake he had committed.

The country today is short of several
experts. In this connection I may
point out that this professor......

Mr. Deputy-Speaker: There is one
thing which I might bring to the notice
of the hon, Member, that it is the
practice—and a very wholesome one—
that if some individual cases are to
be referred to prior notice should be
given so that the Minister might be
ready with facts.

Then, again, there is the second
thing. When the hon., Member takes
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up a particular case, then, it appears
as if a special representation is being
made on behalf of a particular person
or persons and the position of the
Minister or the Government becomes
rather difficult in that respect. There-
fore, care should be taken that, unless
it is very necessary, individual cases
should not be referred to because it
becomes rather embarrassing in this
House. It is broadcast everywhere
and it is a representation on behalf of
one individual employee. It can be
taken up with the Minister or Govern-
ment. But, so far as the practice is
concerned, prior notice is also
necessary.

Shri T. B, Vittal Rao: I may submit
that Government are fully aware of
this. It is not as if they are not aware
of it.

Mr. Deputy-Speaker: That is a
different thing altogether. But the
fact whether the Minister has come
prepared with that case or not should
also be taken into consideration. If
no suitable reply is given, it may be
presumed that, perhaps, that repre-
sentation was a just one or that some-
thing unjust had been done to the
individual.

Shri T. B. Vittal Rao: I am not
raising any policy question. I am
referring......

Mr. Deputy-Speaker: When it is said
that the officer was very good and
very efficient, then, probably, the
Minister might have some materials
and might say he committed that
wrong or this indiscretion and all that
would become a subject of contro-
versy. That should also be avoided.

Shri T. B, Vittal Rao: In this case
the notice of termination was given.
Anyhow I do not want to pursue that.
I only say that in view of the great
shortage in our country of qualified
personnel, they should be treated
leniently and opportunity should be
given to them to place their case before
Government.
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Then I come to the question of scales
of pay. I want to know whether the
scales of pay as recommended by the
All India Council of Technical Educa-
tion and accepted by Government have
been implemented in these institutes.
I am not aware of it. Let us be a
model for others—before we ask the
State Governments to implement
these scales.

There is a provision for the exchange
of professors with other countries. I
welcome this because it is wvery
healthy. It will cnable professors of
various institutions to go abroad and
also enable those institutes to receive
professors from abroad; it will be
mutually beneficial.

I have not much to say about the
constitution of the Board, the Senate
and the Council because I am not
aware of the procedures of the various
universities which have been estab-
lished. These institutes are golng to
be put on the same level as the other
universities with regard to the grant
of degrees. I am not questioning the
status because they are going to
award degrees in research also.

I want a section in every one of
these institutes to be entirely devoted
to research activities.

I now come to clause 31(k). Im
this provision has been made for the
nomination to the Council of three
Members of Parliament, two from Lok
Sabha and one from Rajya Sabha.
This is a very important body which
will go into every question connected
with the Institute; for exampls, the
development of the institute, research
in this institute, the syllabii, the dura-
tion of courses of study etc. There-
fore, I consider this a very important
body; and I would like more Mem-
bers of Parliament to be associated
with this Council. For this purpose I
have tabled an amendment that Instead
of three Members of Parliament there
shall be six nominated to this Coun-
cil. This Council will be responsible
for co-ordinating the activities of the
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four institutes. We are going to
spend some Rs. 8 crores per yedr and
subsequently we may be spending
about Rs. 10 crores per year. The
association of more Members of Par-
liament -would enable them to exercise
a proper check and comtribute to the
development. .

I have given notice of another
amendment but that does not seem to
have been circulated; I do not know
whether it is not admissible. I wanted
one of the professors to be nominated
to represent the interests of the teach-
ing staff and others employed in the
Institutes. That will enable the pro-
fesgors to put their point of view in
this body. The council is a very im-
portant body.

With these few words, I welcome
this measure. It will have a far-
reaching importance in the develop-
ment of the training of the technical
personnel and in the industrial advan-
cement of our country.

Shri Naushir Bharucha (East Khan-
desh): The Bill before the House
which wants to place the institutes of
technology on a sound footing and
invest them with the character of
national importance is undoubtedly a
welcome measure, though I am of the
opinion that in certain important mat-
ters it does not go far enough. It
provideg a structure of framework for
the institutes, All the four institu-
tions will be independent and there is
no co-ordination in so far as their
educational activities are concerned.
The Bill invests each of them with
corporate existence and provides the
framework for each of them, namely,
board of governors with chairman,
senate, etc, But what is there to co-
ordinate their work and to see that
the activities of these four institutions
are co-ordinated? So far as the
Council is concerned, which is sup-
posed to co-ordinate the activities of
the four institutions, it ig totally in-
effective, What are its functions? It
says: ‘to advise on matters relating
to the duration of the courses’. It
does not refer to the syllabus as my
hon. friend, Shri Vittal Rae, put it.
It will say that such and such course
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should be of such and such duration.
What is going to be taught? Thea
C i1 has no m at all about it.
It appears as if each Institute may
teach whatever it likes in any manner
it likes. The Councll will advise
on the degrees and other aca-
demic distinctions to be coaferred
by the Institutes, as if it is some
other academic distinctions to be con-
ferred by the Institutes, as if it is some
thing very great. It also says that it
will ‘lay down policy regarding cadres,
methods of recruitment and conditions
of service of employees, institution of
scholarships and freeships . . . “These
are administrative activities, totally
different from educational activitios.
It is also to examine the development
plang of each inst!tute and to approve
such of them as are considerad neces-
sary . .." It meang the opening of a
building here or there, It is “to exa-
mine the annual budget estimates of
each Institute and to recommend to
the Central Government the alloca-
tion of funds for that purpose. This
is an important activity: they may
say: grant more to this institute or
that insitution, without being able to
control the activities of these institu-
tions. It is to advise the Visitor, if
so required, in respect of any function
to be performed by him under this
Act, The Visitor means the President.
It is also to ‘perform such other func-
tiong as are assigned to it by or under
this Act’” How can any function be
assigned to them beyond such as are
prescribed in this Bill?

It is not enough to invest these
Institutes with corporate character and
to provide them with a board of gov-
ernors or a senate or to provida for
the procedure, These are all admin-
istrative matters. The basic thing.
namely, co-ordinating the educational
activities, is throughout absent in the
picture, There are four institutes,
Kharagpur may, for instance, start
one course duplicating and over lap-
ping that of Bombay; or, it may pre-
scribe a course which is materially
different from the course prescribed
by the other Institutes for the pur-
pose of the same degree, What autho-
rity is there to co-ordinate?
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'I'hat js d very big flaw in’ the Bill.
After all, let us not forget that India
is one cm.mtry and ‘unless_the .course
of studies is co-ordinated and correlat-
ed, one institute may well manage its
a.ffa_irs and it may acquire a name for
itself as the Massachusetts Institute
has done, The other institutions may
just drag along. Therefore, my sub-
mission is that the Government should
send this Bill to the Select Committee
to thrash up this important aspect be-
cause people who pass out of these
institutions will be employed all over
India. Today, already in universities
there is difference, In the case of
Bombay State, somehow or the other
the gradnates frnm that university are
regarded as more efficient and more
well-versed in their subjects than
some from other universities which
1 would not like to name. I do not
want the same thing to happen in the
case of these technical institutions.
With regard to the rest of the things,
I have got nothing to say, In this
important respect, there is a flaw and
I hope the Government will lock into
it,

Shri Anrobinde Ghosal (Uluberia):
Sir, 1 welcome this Bill which has
been brought to co-ordinate the acti-
vities of the four institutions. But
my only apprehension is about the
machinery set up for running the
administration of these institutes, So
many committees have been hreught
into existence. There is a council for
co-ordinating the work of the four
institutes; for each of thém there is
a board of go‘vemors a senate and so
on, I do not know how this trium-
virate will funetion properly without
clashing and how the institute will
function smoothly. Besides that the
President has been named the Visitor
and he has also been given some
powers under clause 9 for nominating
some members to the council and also
to appoint committeés to go into the
working and administration of the
institutes independent of these com-
mittees, The point is whether they
will not clash with each other, whe-
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ther so many committees, independent
committees can work harmoniously
and function in a co-ordinated way.

Th= next is the conferment of
degrees, It has already been stated
that these four. institutes are going
to work as universities and generally
universities confer degrees, These
institutions have been authorised
under clause 6(1) (¢) even to confer
honorary degrees which function
comes under the exclusive jurisdiction
of the universities, It is not proper
that these technical institutes should
award honorary degrees to the persons
who are entitled to get them, because
that is the exclusive function of the
universities,

Regarding the statement made by
the hon. Minister that the outturn of
engineers is quite in keeping with the
requirements of the country, I would
like to know whether it is not a fact
that there is a dearth of engineers and
that the number of seats in the col-
leges has got to be increased, A month
ago, I visited the Heavy Electricals,
Bhopal. I found that about 30 per cent
of the engineers' posts are still lying
vacant because we are not getting
engineers, We were told that in the
new expansion programme, they will
be feeling great difficulty in filling up
the posts of engineers because ade-
quate numbers of engineers are not
coming up.

In Rourkela, we were told that for
want of engineers, they are not able
to operate the machines, In Durgapur,
I have seen personally that the ap-
prentices are running the machines,
When we asked the manager there,
he said because of the want of engi-
neers the machines were run by ap-
prentices. Thig is the position as re-
gards the dearth of engineers, I do
not know how the hon. Minister can
say that there is sufficient number of
engineers, who are receiving training
in the institutes,

Regarding mines, there is great diffi-
culty in securing engineers, About 40



1335  Inspisutes .

per cent of the posts of Mines Inspec-
tors are still lying vacant, and this
matter was discussed at the safety in
Mines Conference, We were told that
there was lack of mining engineers
and because of that the Government
are not able to fill up the posts, About
a month ago, in regard to the admin-
istration of the DVC, we learnt that
the West Bengal Government has not
taken up the responsibility of running
the DVC. We were told that for want
of engineers they are not able to take
up the administration of the DVC, This
is the position. So, how can it be said
that there are sufficient engineers who
are being trained in these institutes?

I understand that we are not able to
train the apprentices also, According
to the opinion of experts, about 13,000
apprentices are required for the coun-
try every year, whereas we are get-
ting only 2,000 per annum, I do not
know what the requirements of engi-
neers are and what is their outturn
from the institutes, I admit that un-
employment and dearth of the engi-
neering staff are going hand in hand,
That is a fact. That is due to want
of plan and the existing maladjust-
ment, I want to know whether a plan
has been prepared before-hand for
the training of engineers according to
the needs of our industries. It may
be difficult to know the requirements
from the private sector. But when we
have got a plan and when we know
that so many engineers in such and
such industries are required for the
third Five Year Plan, it should be
easy to proceed, But I want to know
whether we have a plan so that we
may know the outturn of engineers
in those sectors and the number of
engineers who are being trained in
the different institutes.

Many engineers are also out of em-
ployment, That is found in the em-
ployment exchanges, A few years
ago, I saw Bevin boy who went to
England to take training. I saw him
selling pakodas, Such thing happen
because of the maladjustment, and for
want of plan. I want to tell the hon.
M'nister that a suitable plan should
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be there and the training of-the engi-
neers should be according ‘to Lhe needs
ol our mdustnes

-+

Lastly, I would like to mention the
difficulties in the Kharagpur Institute,
There have been many occasions when
dlscussmns about the lack of facilities
like water, etc., in that institute had
taken place in the House, The hon.
Minister should make it a point that
all sorts of facilities should be pro-
vided in all these institutes for the
students and teachers, because we have
get the experience of the difficulties in
the Kharagpur institute in the past.

With these few words, I resume my
seat.

Shri Bal Raj Madhok (New Delhi):
Mr. Deputy-Speaker, Sir, there can
be no two opinions on the need for
greater opportunities for technical
education in the country., In the last
few years, a number of institutions
have been opened in different parts
of the country, and they are doing
good work too, Thig Bill iy meant
mainly for a new kind of institutes
that are being opened—indeed they
have been opened—which will be
different from the other inst’tutes.
This difference lies only in one im-
portant respect, that these institutes
will not be under the jurisdiction of
the existing universities, In this Bill,
a special provision has been made,
defining the nature of the governing
bodies of these institutes, New names
have been given such as the Board
of Governors Senates, etc. Actua'ly,
they will be new universities. The
place of a Chancellor in the univer-
Sity is taken by the Chairman of the
Board of Governors, The place of the
Vice-Chancellor will be taken by the
Director. Of course, the President of
India continues to be the Visitor, So,
the question arises as to what is the
need for opening new universities, In
respect of the universities, one can
say that they are autonomous bodies,
having Vice-Chancellors and others,
but these institutes will have the
same kind of powers and regulations
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as the universities but they will be
under greater official control, The
Director will be appointed by the
Government; the Deputy-Director will
be appointed by the Government; the
Chairman will be appointed by the
Government. If this is to be done,
then one might ask why separate
Boards of Governors should be there,
and why not the same Board function
for all these four institutes? There
is a provision for a Council. Why not
one Council control all these four
institutes? Ag it is, there are four
Boards and four Directors, one for
each institute, I feel that these four
institutes, instead of improving the
situation in regard to technical educa-
tion, will create more confusion. Al-
ready, there is the Roorkee Engineer-
ing University, for giving engineering
degrees, and engineers are coming out
of this university, Then there is the
Jadavpur university, Even at present,
in the matter of selection and appoint-
ment of technical personnel, distinc-
tion is made between graduates of one
institute and those of another insti-
tute, Of course, this is true of the
universities also; but it is bad. Actu-
ally, ours is one country, and there
should be a uniform standard of edu-
cation, and there should be no distinc-
tion made on that basis. Now more
distinctions will be made by creating
these four institutes, Therefore, you
will find further classification of the
engineers themselves,

" The real purpose of these institutes
should be not one of awarding ordi-
nary degrees and training the studentg
for ordinary degrees, but post-gradu-
ate courses, Actually, we have now
about a hundred degree colleges in
engineering, If these four institutes
also have to provide the same degree
and the same standard of engineering
education, there will be no purpose in
maintaining them. The main purpose
should be to provide post-graduate
courses. In that respect, what is re-
quired is, these different institutes
should specialise in giving post-
graduate education in particular
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branches of engineering, as for exam-
ple, mechanical engineering, civil en-
gineering, metallurgical engineering
and so on. But we find that in almost
all the institutes, similar kind of
courses are being taken up every
year, As a result, there is only dup-
lication, without any kind of real
specialisation, and we will be required
to send more and more men, as is
happening now, to foreign countries
for getting specialised education.

There is another aspect of these
four new institutes, The overhead
charges are very high, In the Kharag-
pur institute, there is a Board of Gov-
ernors, a Chairman, a Director, a
Deputy Director, a Registrar and so
many other posts. If you compare
the expenditure on the Kharagpur
institute and the Bombay institute
with the expenditure on the engineer-
ing colleges at Chandigarh or else-
where, you will fing that the different
is two to three times. Is thig extra
money which is to be spent on these
institutes worthwhile? =~ Why should
we spend more money on overhead
charges? If you have got extra money,
why not spend it on improving the
equipment and the laboratories or open
more institutes? To my mind, it ap-
pears to be rather superfluous and it
ig creating a new avenue for official
patronage.

13 hrs.

Power has been given to the Boards
to confer honorary degrees, Confer-
ring of honorary degrees is a curse
which has come in this country.
Everybody who happens to be a Min-
ister or somebody become a doctor,
because the honorary degree is con-
ferred on him, That is very wrong.
According ta me, honorary degrees
should not be conferred at all. For
an engineering institute to confer
honorary degrees is not at all cor-
rect.

Then, power has béen given to .the
directors in the matter of apgomt-
ment, Only appointments carrying a
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salary of more than Rs, 600 will be
made by the Board; all other appoint-
ments will be made by the director.
The director himself will be an offi-
cial, I know there are already com-
plaints of nepotism about the Kharag-
pur University, When one man is
antrusted with powers of appointment,
complaints will definitely increase.

Therefore, I do not agree with the
opening of thess institutes at all
These institutes should be associated
with the universities—the Bombay
institute should be associated with the
Bombay University, the Madras insti-
tute with the Madras University and
so on, To make them separate univer-
sities, increase the overhead charges
and give them the powers of a unjver-
sity without giving them the auto-
nomy of a university is a retrograde
step. In view of these observations,
I suggest that the Bill may be recon-
sidered,

Shri L. Achaw Singh (Inner Mani-
pur): Mr, Deputy-Speaker, Sir, this
is a very important Bill and obvious-
ly our object is to provide better faci-
lities for advanced work and research
for post-graduate courseg in science,
engineering and technology. The
Central Government had already un-
dertaken to establish four higher tech-
nological institutes, on in each region
in east, west, south and north. The
object of thig Bill is to retain the in-
dividuality of these institutes by dec-
laring them institutions of national im-
portance and to make provision for
the co-ordination and regulation of
the affairg of the four institutes, The
object hag been clearly stated in the
Statement of Objects and Reasons.
These institutes were to give training
to the highest possible grades of tech-
nologists in order to meet the present
and future needs of our industry. All
the four institutes provide first degree
courses in addition to facilities for
post-graduate s#idies and advanced
rasearch,

The four institutions have been
started according to the recommen-
dations of the Sarkar Committee,

.
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While we extend our full support to
the objects of the Bill, we find that
certain conditions laid down by the
Sarkar Committee have not been
fulfilled. The Sarkar Committee ob-
served that if these institutions were
to fulfil their functions efficiently,
they must be able to draw upon stu-
dents with the appropriate training.
It involves both establishment of
junior technical institutions in each
region and an increase in the number
of technological high schools, I feel
that this condition has not been ful-
filled, Almost in all the States, we
find that adequate number of technical
institutions have not been establish-
ed. That is why this condition has
not been fulfilled,

The committee also observed that
the selections for appointment should
be made purely on merit and no pro-
vincial quotag should be allowed, The
committee also observed that some
proportion of the seats should be
reserved for the educationally back-
ward classes, so that in due course,
the general level of education through-
out may be raised. We find that in
many of the technical institutions that
principle is not followed and too much
stress iz laid on the provincial quota.
Those coming from the backward and
under-developed regions like NEFA,
Manipur and Nagaland are deprived
of proper and adequate number of
seats in these technical institutions,
They have got no quota and when
they go to any technical institution,
they say there is no reservation for
them, So, they suffer a lot, This is
a very serious draw-back in our tech-
nical educational system,

I would like in this connection to
refer to the White Paper issued by
the Minister of Education in England
last January, It is quite relevant for
our country. In that White Paper,
he drew the attention of all concern-
ed that there was need for changes in
technical education. The reasons
stated were that it had not kept pace
with changes taking place in industry
and in particular the urgent need for
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more and better trained technicians,
Secondly, he said there has been a
huge wastage and a large number of
- failures in the technical institutions.
He has also suggested that changes
for technical study by more individual
attention to the students as well as
other developments in teaching
methods of selection of students. I
think we should also consider these
points and reorient our technical edu-
cation on these lines,

It has already been stated by some
hon, Members that there has been lack
of co-operation between the technical
institutions and industry. There has
been a great time-lag between the in-
ventiong made by our technical insti-
tutes and their application to industry.
I am also of the opinion that our tech-
nical institutions, specially the higher
ones, should be adapted to the needs
of our modern industry,

I would also like to sound a note
of warning regarding the develop-
ment of these institutions, Our ex-
perience is there has been a rapid
expansion in our technical institu-
tions and this is accompanied by seve-
ral difficulties regarding shortage of
staff. I am to!d in some of the higher
institutions only 40 to 50 per cent of
the sanctioned strength are working
and the shortage is of the order of 50
per cent, It will be very difficult dur-
ing the third Five Year Plan to fill
up all these shortages,

There is another problem in regard
to training personnel of high calibre.
In most of the technical institutions,
we find the emoluments of the instruc-
tors are not at all attractive. They
are paid better in other countries, If
they are offered a higher salary, we
can remove at least some percentage
of the shortage in these institutions.

The M'nistry appointed a Commit-
tee on Post-Graduate Eng'neering
Education and Research and they have
submitted a report. I would like to
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read an extract from it regarding this
problem:

“The Committee wishes to em-
phasise that unless the problem of
staff is adequately solved, it will
be futile and even dangerous to
expand technical education any
further, The foundation for post-
graduate studies and research is
laid in the first-degree courses.™

“If the standard of under-gra-
duate courses falls due to inade-
quate teachers in the institutions
the foundation becomes weak and
progress at the post-graduate
level suffers.”

This remark is very significant and
the Government have to take proper
and adequate steps to remove this
difficulty.

Then a word about the constitution
of the Board of Governors and the
Senate and other bodies, For the
membership of these bodies, it has
been provided in the Bill, that there
should be the principle of nomination
in most cases, I want that the prin-
ciple of election should be adopted
and ‘adequate representaticn shoulld
be given to the teaching staff also.
The principle of nomination is a re-
trograde one and should be avoided,
as far as possible,

Lastly I would like to say something
about research facilities, In most of
the institutions we find that there is
not enough provision for equipment.
From the Bill we find that Rs. 5 crores
have been precvided for these institu-
tions, especially for buildings and
equipment, The Committee on Post-
Graduate Technical Education has
also observed that the question of pro-
vision of equipment at these insti-
tutions is a very complicated one, I
urge upon the Government to make
adequate provision for equipment at
these institutions so that there may
be better research facilities in them.
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Dr. Melkote (Raichur): Mr. Deputy-
Speaker, Sir, I welcome the introduc-
tion of this Bill. I feel it is most
timely. India is a vast country and
her developmental programme during
the first and the second plans and
much more so in the Third Plan is so
vast that it calls for more and more
men with adequate technical know-
ledge. For the past ten or twelve
years we have increased our Intake
in these engineering colleges from
about five or six thousand to nearly
sixty thousand students per year.
Many of these students belong either
to the ordinary technical colleges or
to the graduate courses in the univer-
sities. Sir, it was in 1957 for the first
time that the Government of India
took wa decision to institute post-gra-
duate course in technology.

Shri Humayun Kabir: In 1951,

Dr. Melkote: But India is a vast
country. Some of our Stateg are as
big as some countries in Europe. We
now have four Central technical in-
st'tutions; even so, the need for tech-
nical personnel is great. Many of
these technologica! colleges do not pro-
duce merely engineers for construc-
tion work, but technical personnel uf
various types. Research is a very im-
portant type of work which has to be
undertaken by people who have not
merely the equipment, but also the
patience and perserverance to follow
the course. In the various depart-
ments of administration we have been
feeling the paucity 'of higher techni-
cal personnel. So far we have been
sending our students either to Eng-
land or to America to equip them-
selves for this type of post-graduate
work. Many of them have returnad.
But the amount of expenditure incur-
red on them in foreign countries is so
great, that with almost the same
amount of expenditure we could train
more students here, provided we get
the necessary technical personnel who
could teach these post-graduate stu-
dents and guide them in their research.
That is why I understand that these
colleges have been started. But, as I
said, our developmenta] programme is
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so great that these three or four
institutes that have come into = exis-
tence would not serve our needs and
there js necessity for starting one
such institution in each State to keep
up with the demands of our coun-
try. It is therefore necessary that ex-
pansion of the existing institutions
should be taken in hand.

The types of students who are ad-
mitted to these institutes are those
who have sat for an All-India com-
petitive examination and the very first
classas are being taken here. Many
of these students being first chasses,
the percentage of failures in these
colleges are also very meagre: Even
so, I do not understand why there
should be failures at all, unless it be
that there has been neglect on the
part of the students, or due to some
physical ailment of the students, which
ought to be attended to. The course
has become very expensive and the
money spent by the exchequer should
be safeguarded properly.

There is another aspect of the ques-
tion which I should like to bring
before the Ministry. In many of the
foreign countries—I had occasion to
visit a few of these institutes in
Europe—as in Zurich, England and
other places, I understand that the
professors and others who teach,
though they are called permanent
members of the institute are not allow-
ed to continue if year after year
they do not produce sufficient research
work to their credit and if their
teaching falls below their standard.
They are immediately given to un-
derstand that they should quit, as
they are not doing any useful work.
But in our country once a person gets
into the teaching profession he conti-
nues for years. Such a measure ought
to be introduced in these institutions
that people of competence are conti-
nuously brought in to help the stu-
dents produce better iype of research.

Technical personnel in our country
are produced both for the sake of the
public sector and private sector un-
dertakings. Today the private sector
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has been engaging many of these
people on  higher emoluments. In
many of the public sector under-
tak'ngs as also in government service
the scales of salary are low. So,
many of these people will be drawn
away into the service of the private
sector. Oftentimes we hear, even in
this House, the private sector accusing
the Government for lack of enthu-
siasm and injtiative shown by the
private sector undertakings. Part of
this is due to the poor type of recruits
being recruited to the public sector
undertakings. Therefore, 1 personally
feel that if proper types of recruits
:are to be attracted to the public sec-
tor undertakings, their emoluments
should be enhanced. Today, if many
of these graduates who seek employ-
ment are to start their own industries
or undertakings, they could earn in
thousands and unless we increase their
emoluments, the right type of person-
nel would not be induced to opt them-
selves to public sector undertakings.

My next point is, institutes of this
type are autonomous. They are con-
sideredg as good as universities. They
confer degrees. While this is good
«and they get the independence to
arrange for the syllabi, the standard
-of education and with regard to other
matters pertaining to education, it is
necessary that some kind of a body
should be set up to find out whether
the standards obtairrable are really as
good as we envisage. I do not know
what the hon. Minister has in mind in
regard to these things; otherwise, many
of the universities who claim that
they are quite good and competent
up to the standards in other univer-
sities in foreign countries may not
come up to the standards. Unless
there is a continuous vigil kept over
the functioning of these colleges,
these technical colleges, they may fall
short of our expectations. I personal-
ly feel that some such measure ought
10 be taken up.

Sir, 1 have nothing more to add
except to welcome this Bill and to
say that many more of these national
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colleges should be started in each
State.

13.22 hrs.

‘[SHR1 JAGANATHA Rao in the Chair]

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Mr, Chairman, Sir, I am
grateful to the House for the welcome
it has given to this Bill and I also
welcome the many valuable and cons-
tructive suggestions that have been
made. As I said in my opening re-
marks, I consider this to be a very im-
portant but a very non-controvers'al
Bill, and to a very large extent the
course of the debate has justified that
assessment. Of course, my other ex-
pectation that the Bill would be
through in 15 minutes has not been
justified. For that I am not very
sorry because it shows that the hon.
Members of this House are interested
in the programmes of technical edu-
cation in this country.

Dr. M. S. Aney (Nagpur): And also
intelligent to help you.

Shri Humayun Kabir: Yes, they
are anxious to help me. I welcome
that. There have been a few criti-
cisms, friendly but, I think, on the
whole, if I may be permitted to say
so, uninformed.

First I shall take up the points made
by my hon. friend Shri Supakar,
who did not want different types of
technical institutions in this country.
He wanted that all should be of
exactly the same category, with the
same kind of staff and with the same
kind of courses. He forgot that in any
system of education there would be
institutions of different standing cater-
ing to different types ©of needs, and
particularly in the fleld of technical
and scientific education we must have
many types of institutions of different
characters. To expect that the higher
institutions of technology should be of
the same standard and manned by the
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same kind of staff as polytechnics or
the junior technical schools would be,
to my mind, lacking in a proper appre-
ciation of the ~importance of very
hghly -qualified staff in this scientific
age. Some kind of difference has to
be there; we just cannot ignore that.

My hon. friend Shri Supakar also
referred to the tabsence of election in
these bodies. I frankly confess that
we have tried to eliminate election as
far as possible in the governance of
educational institutions. Democracy is
very good in political and other
matters, but in the running of educa-
tional institutions, in the framing of
courses etc., very often the introduc-
tion of the elective principle brings
in considerations other than that of
research, merit or academic stan-
dards. Therefore, we have tried to
follow the practice of some of the
lead ng educational institutions in
different parts of the world and in
countries so widely divergent in their
social outlook as, let us say, USA
and the USSR, the United Kingdom
and Italy and France. In all these
countries, in all these parts of the
world, educational institutions try to
avoid elections and, on the whole, the
atmosphere is much cleaner and much
more conducive to research on that
account.

My hon. friend, Shri T. B. Vittal
Rao made certain very interesting ob-
servations. He has always taken a
special interest in technical education,
and therefore we value his sugges-
tions more. But in this particular case
I find that he was not as well inform-
ed as he usually ijs. He asked wus
whether the conditions of service in
these four higher instituteg were satis-
factory. If he had looked at them he
would have found that they are as
satisfactory as we can make them in
existing circumstances in India. The
staff are highly qualified persons, and
we are very happy that the staff by
and large are competent, satisfied and
highly efficient.

He referred to the question of scales
also. Obviously, the scales which
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the Government of Ind'a accept are
first applied to these four institutes
and in certain cases the scales in
these four institutes are even higher
than the scales which we have recom-
mended to other institutions. If we
want to make these four institutes
the apex of technical and scientific
education in the country and compa-
rable to the finest institutions ‘any-
where in the world, obviously we will
have to attract the best talents, and
steps have been taken for that.

I do not know where he got the idea
that there was any shortage in any
of these four institutes. There is no
shortage in these institutes; occasional-
ly there may be a few vacancics
here and there, but by and large
these institutes are carry.ng on well
and we do not feel any difficulty
about that.

Then he raised the gquestion of their
all-India character, I do not know
where he got the idea of lack of all-
Ind.a character and wastage. There
has been very little wastage in any
of these higher technical institutes.
About the three institutes at Bombay,
Madras and Kanpur it is too early to
speak because one was started in 1958,
the other in 1959 and the third only
in 1960 and even the first ba.ch has
not yet gone out; but in the case of the
Kharagpur institute which has been in
existence for about 11 years—it start-
ed in 1950—the wastage is not more
than 10 to 15 per cent; and 10 per
cent wastage in an institution of this
kind is cons'dered to be a very satis-
factory situation which compares
favourably with the position in almost
any country in the world. I do not
think there is any country in the
world or any institution of this type
which has a lower wastage. If we
think of even very highly developed
institutions in the United States of

- America or USSR or the United King-

dom, the wastage in many cases will
be as much as 20 per cent or even
more. Therefore, I do not know where
he got this idea of wastage.
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So far as his point about all-India
character is concerned, I think I have
already mentioned that these institu-
tions recruit students from all over
the country on the basis of merit
through examinations. 1 have here
the figures before me. Out of the 938
admissions in 1961-62 there are stu-
dents from all ovar India and there
is on the whole an equitable distri-
bution. But it is only to be expected
that at the Madras institute there wil!
be more students from the southern
region than from the other regions,
there will be, similarly, a few more
students from the eastern region in
the eastern institute and so on in the
western and northern institutes.

My hon. frlend's last point was
about Members of Parliament, that
instead of their number being 3 on the
governing councils it should be 6. 1
am sure my hon. friend will agree
with me that Members of Parliament
are such high-powered personalities
that even one of them is quite enough
to place his point of view adeguately
before a governing body of this kind
and if we have three there we will
be having three times more tHan what
is necessary. Therefore, I do not
think there will be any particular
purpose in increasing the number; it
will only make the body un-wieldy.

Then I will take up the comments
made by my hon, friend, Shri
Bharucha—he has just now disappear-
ed from the House,

Dr. M. §, Aney: Is there any res-
triction upon the admission of stu-
dents?

Shri Humayun Kabir: Admissions
are on the basis of examinations and
these examina.ions are held through-
out India. It is on merit excepting
that a certain number of stu-
dents who belong to Scheduled
Castes and Scheduled Tribes are
given admission. In their case also
there is the competitive examination
and they also have to sit for the
=xamination. Those who come in at
the very first list thruogh the open
competition are admitted immediately,
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but if we find that there is any undue
shortage of students from Scheduled
Castes and Scheduled Tribes, then
cases of those candidates who have sat
for the examination are considered
again. Their results are scrutinised a
second time and we try to make up
the quota, but we insist that no one
below a certain standard comes to
any of these institutions.

One hon, Member—I forget his name
at the moment—said that the ad-
mission of such students may lower
the standards. That has not been our
experience. In Kharagpur it has been
found that students from the Sche-
duled Castes and Scheduled Tribes,
who initially were a little infer or as
compared to some of the other stu-
dents, given proper teaching and pro-
per coaching, w thin about a year ora
year and a half, were able to hold
their own with other students. That
also justifies the general feeling that
we have that very often these stu-
dents are backward not because of
lack of intrinsic ability but cause
of lack of wpportunity, and in these
institutions we are trying to ensure
that proper opportunities are given to
them.

An Hon. Member: Follow it up.

Shri Humayun Kabir: Certainly, we
shiall.

Then, coming to my hon. friend,
Shri Bharucha, obviously, I think he
is not an educationist because, if
he was, he would n'ot have laid it
down that the Council should control
the institutions. We do not want the
Council to control the institutions. We
want the institutions to be autono-
mous, and that is why as much powers
as possible have been gven to the
Board of Governors. If you look at
the Bill, you will find that the diffe-
rent clauses have been framed very
carefully. In the case of academic
matters, the Council will advise. In
the case of administrative matters,
salary scales, cadres etc. the Council
will lay down the policy. We made
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that distinction quite deliberately,
because we feel that in the case of
academic matters the institutions must
have greater flexibility and must have
autonomy. Bu in the case of general
administration of budgetting, in the
case of appo.ntments, number of staff,
building, material and administrative
matters, the Council will have definite
powers of co-ordination,

I would like this House also to re-
member that these institutions have a
very interesting background, Kharag-
pur institute is built up entirely
through cur own efforts, of course,
with the help of UNESCO and a num-
ber of distinguished professors from
different countries of the world. It is
primarily an Indian effort. In the case
of the Bombay institute, it has been
patterned to a certain extent after
Soviet institutions. To a large extent,
it has been helped through UNESCO
by the USSR and, therefore, it is
natural that the methods of training
and teaching there will, to some extent,
incorpora‘e elements from the Soviet
system, In the Madras institute, sub-
stantial help has been given by the
Federal Republic of Germany and a
number of teachers from Germany are
working there, Therefore, again, it is
inevitable and natural, and I think
desirable, that in the Madras institute
some of the practices and principles of
German education will be incorporated,
At Kanpur, it is being built with the
assistance of the USA, Therefore, it is
inevitable that it will incorporate cer-
tain American principles. 1 have
never concealed this fact and, in fact,
I wan! these focur institutions to have a
kind of friendly rivalry. On Indian
soil, we are trying to establish these
four different patterns and see which
gives us the best results, because each
has certain advantages and certain
strong points, Therefore, the idea of
my hon, friend, Shri Bharucha, that
they should all be controlled from one
centre in Delhi, they should all be
stereo-typed and there sh-uld be a
steam-roller going over the four insti-
tutions is, to my mind, completely con-
trary to our ideas and would be con-
trary to the interets of the country.
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Dr. M, 5. Aney: May I ask of the
hon. Minister whether these four insti-
tutions are having teaching courses,
each different from the other?

Shri Humayun Kabir: Science is
the same throughout the world and
technology is the same throughout the
world. Therefore, they will have a
very large degree of basic agreement,
but there are certain differences in
procedure. There are certain differ-
ences in the methods of teaching, The
methods followed in the Soviet Union
are not the methods followed in the
United Kingdom or West Germany.
Therefore, while there will be a basic
unity of approach, there will be r.om
for a certain flexibility, and we believe
that this flexibility and this divergence
will be to the advantage of India.
Therefore, the main point of Shri
Bharucha that the Council should con-
trol these institutions and administer
them is, to my mind, a point which this
House shculd not accept.

My hon. friend, Shri Ghosal also
talked about co-ordination. What I
have said about the point of view of
Shri Bharucha applies to his point also
with equal force, Then he was rather
werried that the Visitor should appoint
committees. 1 do not know why he
should be go afraid of the power of the
Visitor. The Visi‘or will appoint com-
mitteeg if the need should arise. It is
a reserve power which the Visitor
keeps t> himself. We also desire that
at certain intervals there may be re-
viewing committees, We have already
had a reviewing committee for the
Kharagpur institute, These reviewing
committees which are appointed after
a lapse of 5, 10 or 15 years will give
an opportunity to us to survey the
work of the institutions and to plan
their future progress. Theref:re, I
think that this power which has been
reserved to the Visitor should be wel-
comed, rather than criticised.

My hon, friend also referred to the
want of engineers and he said that
supervisors were doing the work of
engineers, 1 may be wrong, but my
own impressizn based on information
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is just the contrary. In India, in many
cases, we use engineers where the
work in other countries is done by
supervisors, In fact, till very recently,
there was such a disproportion bet-
ween engineers and diploma-holders,
that in very many cases engineers
were doing the work which, in other
countries, diplcma-helders perform, of
which I shall give a few figures very
soon. Very recently when this Min-
istry went into this question we found
that the proportion of diploma-holders
to engineers was before independence
almost 1:1 whereas the proportion
in a country like the United Kingdom
is about 1:5. In the United States, I
believe, it is even higher, probably 1:6
or 1:7. Therefore, it is not a fact, I
think, that supervisors are doing the
work cf engineers, but it is vice versa
and the engineers are utilised to do a
job which the supervisors should be
able to do.

Then he mentioned about the facili-
ties which should be created. In the
first institute at Kharagpur, there were
certain difficulties in the beginning
because, we had gradually to find out
certain things. These will be avoided
and, in the case of the three other inti-
tutions, I do not think any of these
problems will arise.

I did not deal with the remark made
by Shri Vittal Rao, because the Deputy-
Speaker himself had adequately dis-
posed of it. But I may inform him that
no professor of any of the four insti-
tutions has been dismissed, either in
Kharagpur or in any other institution.
Therefore, I do not know from where
Shri Vittal Rao got his facts. We
should not go into this controversy
here, He should not have raised it at
all. I am mentioning it because he
raised it.

I now come to my hon. friend, Shri
Madh-k, who is himself an educa-
tionist. He seems to have a rather
curious idea about education. He
thinks that all universities should have
exactly identical standards, This is a
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thing which has never happened any-
where in the world and cannot happen.
In the same university, you cannot
have identical standards in all subjects.
It depends on the teachers and stu-
dents. Certain subjects attract a better
calibre of s'udents; certain professors
are distinguished, If we are to accept
the principle enunciateq by Shri
Madh-k, then it could be done only by
lowering the standards. Obviously, a
less distinguished professor cannot
reach the standards of a more dis-
tinguished professor. But you can pull
down a more distinguished professor
and ask him not to teach up to his full
capacily, but only to the capacity of
some of his less qualified colleagues.
Similarly, in the case of students, there
will be differences and there have been
differences. Any idea that equality of
opportunity means equality of achieve-
ment is, I think, completely wrong. It
will never be justified. All that demo-
cracy means is only equality of oppor-
tunity; it never means equality of
achievement and if we try for equality
of achievement it will be a poor day
for the world,

I was very sorry that without know-
ing the facts, he had spoken of nepo-
tism at Kharagpur. I do not know
frrm where he got his information.
In fact, all the reports we have had
from these different institutions speak
of the high integrity, the exceptionally
high qualifications of the directors;
they have set new standards, they
have earned the respect, esteem and
affection of their students and their
colleagues, It is very unfortunate that
an hon. Member of Parliament, with-
out knowing the faets should cast
aspersions on a distinguished indivi-
dual, a distinguished scientist who is
not present in this House.

I am very grateful for the remarks
of my hon. friend, Shri Achaw Singh,
He obviously has made a careful
study of the whole subject. I am also
glad to find that he referred to the
Sarkar Committee. His two major
points of criticism were that there has
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not been increase in the number of
technical schools. There has been, as
I shall in a moment indicate to the
House, a very large expansion in tech-
nical education in this country—an
expansion which can probably compare
favourably with the expansion in
almost any country in the world.

He referred to the view that in these
higher institutes we should only take
‘students from technical scho:ls or
polytechnics, 1 think there he is
wrong. He should not also forget that
the Sarkar Committee reported some
16 or 17 years ago, that is, in 1944 or
1945, There have been many changes
since then and the conception cof tech-
nical education is changing in the
whole world today. Even in the Re-
viewing Committee which was appoint-
ed for the Kharagpur Institute within
five or six years found that there was
a certain change in the trend. Today
the emphasis is far more on science
than on technology. This greater
emphasis on pure science in technical
institutions is giving a new character
to technical education in all the
advanced countries of the world,
Therefore, Kharagpur and these three
other institutes are in line with one
another and with the progressive
nations throughout the world in
attracting highly qualified students of
science rather than students who have
gone through a polytechnic or a
technical school.

He also referred to the question of
admission by merit. I was a little sur-
prised because he was obviously well
informed and he had made a study of
the question. But he did not remem-
ber the fact that since 1955 all admis-
sions have been on the basis of merit
and on the basis of examinations held
in different parts of the country.
Therefore, this question of their being
any imprcperly qualified students just
does not exist.

He then referred to the very large
eXpansion and sounded a note of warn-
ing. I would not call it a note of
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warning. We have to be careful. I do
not deny that. The expansion has
been large in recent years, specially I
think in the last four years, and we
sh.iuld be careful, but we have not yet
reached a stage where we need retard
the rate of development of technical
education in the country.

He was not correct when he said that
there was any shortage of staff in
these institutes or that there was any
shortage of equipment. These institu-
tions are well provided. Since three
of the institutions are receiving very
large help from other countries who
are providing the equipment, the ques-
tion of shortage of equipment simply
does not arise.

I am very grateful to my hon.
friend, Dr. Melkote, for his extremely
interesting and constructive remarks.
Only I wzuld plead with him that the
time has not yet come to think of one
institute of this type in every State,
We have four today in India. There
was none eleven or twelve years ago.
We should go a little slow in starting
institutions of this type in every State,
but we have taken an intermediate
step already. We have assured that
before the end of the Third Plan every
State will have one regional engineer-
ing college which in terms of the num-
ber of students, equipment and admis-
sions from different partz of India
stands half-way be!ween an engineer-
ing college in a State and a higher
technological institute of all-India
character.

I also welcome his suggestion about
scholarships. We are trying to increase
the number of scholarships, In fact in
the case of the four higher technologi-
cal institutes we have said that for all
post-graduate students there will be
scholarships. Formerly there were
scholarships for 50 per cent., but now
they will be for all post-graduate stu-
dents, In the case of the under-
graduate students there will be quite a
large proportion of scholarships, Tt
has been our constant endeavour to try
to increase the number of scholarships.
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I think we have increased them con-
siderably in the course of the last three
years, I do not have the figures before
me at the moment, but I think I have
told the House already that in the
course of the last three or three and a
half years probably the scholarships
have been increased by ab-ut 1.000 or
1,500. I do not have the exact figures,
but if necessary 1 can place them before
the House whenever any question is
asked on that subject.

There is one other point which
Dr. Melkote raised and which is of
great interest but very controversial,
He wanted that professors in these
insutulions should be appointed on the
basis of a tenure, He was perhaps
thinking primarily of the experience
in countrieg like the USSR. There is
a contrary experience in Universities,
like Oxford, Cambridge or London,
where the appoin‘ment is alm~st for
life. I do not know if it can be said
that that is less satisfactory than the
method which is followed in the Soviet
Union. In the Soviet Union, professors
are appointed only for five years. After
five years the man may be thrown out.
Some very distinguished professors
have told me that while for a vounger
man this uncertainty has sometimes
acted as a spur, for a person with a
family and a little older in age this
some'imes has caused a great nervous
strain and they have therefore under-
taken, merely in order to show that
some researches have been done, to
produce work which they themselves
knew were not up to their own
highest standards. A very interesting
article appeared recently in this con-
nection where I had discussed this
question in some detail with the Pre-
sident of the Soviet Academy of
Sciences. He largely accepted my cri-
ticism and this was published in the
Soviet papers. This is, therefore, a
very controversial question. In India
itself, till very recently, the Council
of Scientific and Industrial Research
had these six-year contracts, but now
we find from experience that many
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scientists cannot give of their best if
they are constantly under tension and
pressure. Of course, those who will
not work will not work. You cannot
do anything with them. Those who
will work will work because they love
the subject. It is a matter for debate.
I do not say that Dr. Melkote's sug-
gestion is not important, but on this
I would not like to give any opinion
one way or the other definitively till
far more studies have been under-
taken.

Dr. Melkote also referred to the
improvement of salary scales for tech-
nical teachers generally. I think in
the last three years, we have taken
certain major steps in that direction.
Teoday the salary scale and prospects
of a teacher in a technical institution
compare not unfavourably with service
anywhere else. A young man can
start on Rs. 410 and can go up to
about Rs. 2,500 if he is good enough.
I think Rs. 410 to Rs. 2,500 in our
country is not a bad scale. We should
now be able to attract better people.

We have also taken another step
in which these higher institutes will
be of great help to us, that is, in pro-
viding training for teachers of techni-
cal institutions. Formerly we used to
send people for training only to coun-
tries outside India, but now these in-
stitutions and a number of other in-
stitutions have provided the necessary
facilities.

Before I conclude, I want to give a
few figures which I think, will be
revealing to this House and, I hope,
satisfactory. As [ said a moment ago,
the expansion in technical education
in this country has been, if I may say
s0, almost phenomenal. In 1947 there
were 38 engineering colleges which
had an intake of 2,940 students. Just
before the First Plan, in 1951 this had
increased to 49 institutions with an
intake of 4,120 students. When the
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Second Plan began there were 65 in-
stitutions with 5,890 admissions. The
target in the Second Plan was to in-
crease the number by nine institutions
and the number of intake to 7,390.
Our actual achievement was much
greater. In 1961, we had 100 institu-
tions with an intake of 13.585. When
the Ministry of Scientific Research and
Cultural Affairs was forced there
were 74 institutions with an intake of
8,760, In the course of 3} years, in
1962, today, there are 107 institutions
with an intake of 15250, In other
words, in less than 4 years, the intake
has been almost doubled and the
number of colleges has been increased
by over 50 per cent.

In the case of polytechnics and
diploma institutions, the progress is
even more striking. There were 53
institufions with an intake of 3,670
in 1947, In the beginning of the Second
Five Year Plan, there were 114 insti-
tutions with an intake of 10,480, The
proposals for the Second Plan were
that there should be 21 additional
institutions with an increase of 3,000
in the intake: In other words, 135
institutions with an intake of 13,080.
The position in 1961 was, we had 196
institutions with an intake of 25,570:
in other words, almost double of what
had been provided in the Second
Plan. Again, if I mey refer to the
date of the formation of this Ministry,
there were 129 institutions in 1958
with an intake of 15,000 students.
Today, there are 210 institutions with
an intake of 27,350: almost a 100 per
cent. increase both in terms of insti-
tutions and in terms of intake. To
some extent, we have also been able
to rectify the imbalance which existed
in the past. In the past, the ratio was
1:1 so far as engineers and diploma-
holders were concerned. Today, the
ratio is about 1:2, which itself is not
fully satisfactory, but, it is certainly
an improvement on what it was even
3} or 4 years ago.

Before I sit down, I would just like
to add that I was happy that Shri
L. Achaw Singh referred to the Sarkar
Committee, because the Sarkar Com-
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mittee did very valauble work. But
for the broad vision and the imagina-
tive plan that the Sarkar Committee
had drawn up, which has since been
worked upon by the All India Council
of Technical Education, we would not
have been able to achieve the targets
which have been achieved. Certainly,
we could not have established these
four institutions which from every
point of view compare with the highest
institutions anywhere in the world.
‘We are grateful to the Government of
the USSR which has promised us help
of about Rs. 2 crores in the establish-
ment of the Boribay Institute and paid
a substantial part of it, to the Govern-
ment of Germany which has alzo pro-
mised assistance of about Rs, 2 crores
and paid a substantial part of it and
to the Government of the USA which
has promised assistance of almost
about Rs. 10 crores and paid almost
Rs. 2 crores. To all these friendly
nations, we are grateful and I am sure
the House would jein with me in ex-
pressing our appreciation of the help
that they have given us in this behalf.

Mr. Chairman: Now, [ shall put
this motion to the vote of the House.

The question is:

“That the Bill to declare certain
institutions of technology to be
institutions of national importance
and to provide for certain matters
connected with such institutions
and the Indian Institute of Tech-
nology, Kharagpur, be taken into
consideration.”

The motion was adopted.

Mr. Chairman: We proceed with the
clause-by-clause consideration.
Clauses 2 to 30: there are no amend-
ments. I shall put them together. The
question is:

“That clauses 2 to 30 stand part
of the Bill.”

The motion was adopted,

Clauses 2 to 30 were added to the
BilL
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Clause 31— (Establishment of Council)
Shri T. B. Vittal Rao: I move:
Page 13,

(i) in line 11—

(a) for “three” substitute “six”;

(b) for “two" substitute “four”.
(ii) in line 13—

for “one” substitute “two” (1)

My amendment is to clause (k)
where it is provided, three Members
of Parliament, of whom two shall be
elected by the House of the People
from among jts members and one by
the Council of States from among its
members. 1 have asked for an in-
crease, that is six Members of Par-
liament, four from the Lok Sabha and
two ffom the Rajya Sabha. I specifi-
cally ask for this. Though the hon.
Minister has very ably answered, one
point remains. Placed as we are in
this House, generally, the opposition
does not find a place in these coun-
cils. If the figure is a little more and
we adopt the system of single trans-
ferable vote, some of the opposition
members also may be represented. 1
am not making a political issue. But,
generally, in all these councils, unless
and until the Minister for Parliamen-
tary Affairs obliges, the opposition
canot find a place, placed as we are.
Therefore, my intention was to in-
crease the number of Parliament
Members in this policy-making body,
which is really a very important coun-
cil so that the opposition may be given
s chance to come in. That is my
amendment.

Shri Homayun Kabir: I find that my
hon. friend is very despondent about
the chances of his party and fears that
there will be no Oppositibn in Parlia-
ment. If not just now, sometimes
there will be an Opposition. We
ghould not legislate because there
happen to be only 25 members in a
particular party and there are so many
different parties. I oppose the amend-
ment.
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Mr. Chairman: I shall now put the
amendment to the vote of the House.

The amendment wag put and nega-
tived.

Mr. Chairman: The question is:

“That clause 31 stand part of
the Bill.”

The motion was adopted,

Clause 31 was added to the Bill.

Clause 32— (Term of office of,
vacancies among, and allowances pay-
able to, members of Council.)

Shri T. B. Vittal Bao: I move:
Page 13, line 18—

for “thiee” “substitute two" (2).

I move my amendment to sub-
clause (1) of clause 32 wherein the
tenure of office of the Members is
provided for as three years: for
members who have been nominated
to the Council, I want to make it two
years. Three years is a very long
period. I want the Members who are
nominated to these important bodies
should effectively function. If they
do not effectively function, the trou-
ble is, for three years nobody can
dislodge them, because there is no
provision for that.  Therefore, by
having two years, there will be some
check. If the Memberg are effective-
ly functioning in this council, they
will be re-elected for another term
of twg years. Otherwise, they can
be replaced. That is why I have put
in two years. Moreover, in the Rajya
Sabha, biennial elections are held,
once in two years. For these reasons,
1 want the amendment making the
tenure of office two years instead of
three.

Shri Humayun Kabir: I have often
heard of art for art's sake. [ have
never heard of amendment for amend-
ment’s sake. I think my hon, friend
the Mover himself in his speech has
indicated that this is an amendment
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for the sake of an amendment. If a
Member has really to function, he
takes about a year to get familiar
with the work of the institution. If
he goes the second year, we lose his
services. Three years is not a very
long term. In this House we have
five years. He referred to the Rajya
Sabha. There also, the term is six
years. If a Member is there, he will
be there for three years. I hope he
is not pressing his amendment.

Shri T. B. Vittal Rao: I am not
pressing it.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the amendment?

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:

“That clause 32 stand part of
the Bill.”

The motion was gdopted.
Clause 32 was added to the Bill.

Clauses 33 and 34 were added to
the Bill.

Clause 35—(Power to make rules
in respect of matters in this Chapter)

Shri Aurobindo Ghosal: I beg to
move:

Page 15, after line 10, insert—

(3) Every rule made under this
section shall be laid ag soon as
may be after it is made before
each House of Parliament while
it is in session for a total period
of thirty days which may be
comprised in one session or in
two successive sessions, and if,
before the expiry of the session
in which it is so laid or the ses-
sion immediately following, both
Houses agree in making any mo-
dification in  the rule or both
‘Houseg agree that the rule should
not be made, the rule shall there-
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ter have effect only in such
modified form or be of no effect,
as the case may be; so however
that any such modification or
annulment shall be without pre-
judice to the validity of any-
thing previously done under that
rule” (3).

This is a technical amendment, I
am moving this amendment as a
Member of the Subordinate Legisla-
tion Committee.

Shri Humayun Kabir: We have
been advised that this Bill as it stands
is quite in conformity with the rules
that have been passed. I have no
very strong feelings in this matter. If
the House wishes that this amend-
ment should be adopted, I have no
objection. I do not consider it neces-
sary, but I leave it to the House.

Sari Aurobindo Ghosal: The con-
vention on behalf of the Subordinate
Legislation Committee is that this
provision should appear for incorpo-
ration in the Bill.

Shri Shree Narayan Das: The rule-
making powers are limited to the
rules regarding the Councils only.
In other Bills, large powers are dele-
gated. Therefore, it is not necessary.
The amendment suggested is not
necessary in this Bill at least.

Mr. Chairman: Is it necessary to
put the amendment to the vote of
the House?

Shri Aurobindo Ghosal: It is not
necessary to put it.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the amendment?

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:

“That clause 35 stand part of
the Bill.”

The motion was adopted.
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Clause 35 was added to the Bill.

Clauses 36 to 39 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

14.00 hrs.

Shri Humayun Kabir: I beg to
move:

“That the Bill be bassed".
Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

/14.01 hrs.

MOTION RE: WORKING OF PAN-
CHAYAT RAJ

Shri Tangamani (Madurai): I beg
to move:

“That the situation arising out
of the working of the Panchayat
Raj be taken into consideration”.

I would crave your indulgence for
certain quotations and references from
some of the literature supplied to us
by the Ministry, and I do hope that
the hon. Minister in the course of
his reply, will be able to tell us whe-
ther assessment has been made gene-
rally or in reference to particular
States.

I want to make it clear that I do
not propose to deal with the history
of the panchayats. That probably
will be a very long story. Particular-
ly, persons coming from the south
pride themselves on having been the
originators of the panchayats. His-
toriang know that the panchayat sys-
tem functioned at the time of the
Chola Kingdom and there are also
several references to them in history.

My purpose here in moving this
motion is to deal not with the pan-
chayats ag we knew then, but with
the panchayat raj which has been
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introduced as a result of the report
of the Balwantrai Mehta Study Team,
which made useful recommendations
on this subject. As the House is
aware, this is a three-tier system con-
sisting of the panchayats at the base,
the panchayat unions or the pancha-
yat samitis in the middle, and the
zilla parishads or district develop-
ment councils at the top. This three-
tier system has now been introduced
in many States and periodically, we
are told how this system has been
functioning in the different States.

I must congratulate some of those
States which took the initiative, and
more particularly, the State of Rajas-
than. After Rajasthan, it wag left to
Andhra Pradesh to take up th's issue,
and they have now completed two
years of panchayat raj administration.
The Madras State has been following
a phased programme, and from 2nd
October, 1961, almost all the villages
are covered by panchayats, and all
the blocks have been converted into
panchayat unions. The Ministry have
supplied to us very valuable and use-
ful material on this point.

With your leave, I would like to
mention that as a person who has
taken interest......

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Very kesn interest.

Shri Tangamani: ....in the work-
ing of both the community develop-
ment blocks and also the panchayats,
as a member of the consultative com-
mittee here and alsp the State Advi-
sory Committee and also as a regular
attendant at the meetings of the D's-
trict Development Council, I would
like to make certain observations
which may be of a critical nature.
That does not mean that I do not
take into consideration the achieve-
ments of the whole concept itself; I
am saying this at the outset, because
otherwise it may go on record now,
that I have not taken into account the
achievements.





